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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

Regn.NoF'A 352/1992 ip. Date of decision: '2C»iii,1992
OA 1467/1991

Sh3:i ICriiihan Lai
.jt-'aui :.Loner

Versus

.'nion of i,,dia8. Others .. .l.esponcUr.ts

CORAM:

The Hon'ble Mr. P.K. Kartha, Vice Chairman(J)

The Hon'ble Mr. B.N. Dhoundiyal, Administrative Member

I. To be referred to the Reporters or not? /'lb

I

4 JUDQffiNT
Jt

(of the Bench delivered by Hon'ble
Shri P.K. Kartha, Vice Chairman(J))

The petitioner in this kA is tiie original applic.^nt

in 0\ 1467/1991 '--/hich vjas disposed of by judgn^ent datad

14.CS,1992. He belongs to the Indiar) Forest Service

and v;a£ allocated to the haryana Cadre, He is aggrieved

by his iTon-pron©tion.to the super-ti)ne scale i^Gonsexvatar

vxf toreszs) and the promotion of respondent Nos, 3 to 6, •
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2, .-\tter going through the records of the case and hear in:

the petitioner in person and the learnad counsel for the

respondents, the Tribunal held that tho petitioner ha? not

made out a prima facie case for admitting oA 1467/1991 or

for.the grant of any relief to hiiru Accordingly, the

application v/as dismissed.

In the LA filed by the petitioner, he has not taought

out any fresh facts ivarranting a leview of our luagmeot*

;,'e also do not see any error apparent on the face of the

record. Accordingly, the hA is dicmiss&ri.
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